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(2023) 01 JH CK 0044

In the Jharkhand High Court

Case No : Writ Petition (C) No. 3657 Of 2021

Akhileshwar Prasad Yadav APPELLANT

Vs

State Of Jharkhand And Others RESPONDENT

Date of Decision : 30-01-2023

Acts Referred:

Citation : (2023) 01 JH CK 0044

Hon'ble Judges : Rajesh Shankar, J

Bench : Single Bench

Advocate : Sanjay Prasad, Rohan Kashyap

Final Decision : Dismissed

Judgement

The present writ petition has been filed for issuance of direction upon the
respondents particularly the respondent no. 3 – the Circle Officer, Dhanbad to
issue rent receipt of the land appertaining to Khata No. 31, Plot Nos. 1357 &
1358, measuring an area of 27 decimals and 98 decimals respectively of Mouza-
Arkhango, Thana No. 55, Circle-Dhanwar, District-Dhanbad, as the name of the
petitioner’s ancestor has been mentioned in the record of rights and on enquiry
made by the respondent no. 3, the petitioner has been found in possession of the
said land.

Mr. Sanjay Prasad, learned counsel for the petitioner, after some argument, prays
for withdrawal of the present writ petition with liberty to the petitioner to take
alternative recourse as available under law for redressal of his grievance.

Mr. Rohan Kashyap, AC to GA-II appearing on behalf of the respondents, has no
objection to the same.

Considering the said prayer of learned counsel for the petitioner, the writ petition
is dismissed as withdrawn with aforesaid liberty.
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